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Defaulting establishments protected by
RPFC, Delhi

6330. SHRI GHUFRAN AZAM: Wil
the Minister of LABOUR be pleased to
state:

(a) whether 1t is a fact that a number
of defaulting establishments have been
protected by th: them Regional Provident
Fgnd Commissioner, Delhi to serve his
own inferest;

&) whether the files of M/s, Skipper
and M/s Grandlay were kept pending for
18 to 24 months and no action was
initiated;

(¢) whether it is also a fact that such
acts of ths R.P.F.C. have violated the
rules etc.; and

(d) if so, whether Government propose
to investigate into the financial scandals in
the R.O. Delhi and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (2) to (d) The information 1S
being collected and will be laid on the
Table of the THouse,

Posis sanctioned in Delhi Regional Office
of BPF Organisation

633i. SHRI GHUFRAN AZAM; Will
the Minister of LABOUR be pleased to
state:

{a) the total number of posts sanctioned
m Delhi regional office of the BPF Organ-
isation with break up of PF, EPF, EDLI
computer etc,;

(b) what is the present position of the

posts in different cadres from Class IV to -

Class I:
(c) whether the vacant posts are to be

filed up-as per the Cénfral Admihistra< °

tive Tribunal order of the principal-bench -
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and whether some posts of computer cqn~
sising the pay scale of Rs. 1600-268D
have been illegally filled up by promoting
the persons in the scale of 1640/-;

(d) if so, the reasons thereof; and

(¢) whether Government will issue she
instructions to reverse the position amd
implement the CAT order and if not, the
reasons therefor?

THE MINISTER OF STATE OF THRE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): (a) to {e) The informatiom £
being collected and will be laid on #he
Table of the House in due course,
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Amendizenis in the Indusitial Disputies
Act

6333. SHRI ANANTRAY DEVSHAN-
KER DAVE: Wil] the Minis er of LA-
BOUR be pleased to state:

(a) whether Government have regeived
any request fiom All India Federation of
Sales Executives .A; ociation for amend-
inent in the Indus.rial Disputes Act, 1947
and the Sales Promotion Employees Con-
ditions of Service Act, 1976; and

(b) if so, the Government’s reaglion

therefor?

THE MINISTER OF STATE QF m
MINISTRY. OF LABOUR. (SHRI-P. A.
SANGMA): (a)- Yés, Sir.

(), The requesty have been, cgg&@srp@l
a8 0ot e £ownd -feasible 1o ae-
cHY v aine,



